
 

[Shri Dinesh Goswami] views are taken. 
The report has come and I do not think there 
should be any discussion on that. We "have 
got Private Member's Business today. 
Therefore, the Calling Attenion Motion must 
finish before lunch. I will request you to 
conclude your introductory remarks within 
five minutes. 

CALLING ATTENTION TO A MATTER 
OF URGENT    PUBLIC IMPORTANCE 

The pitiable condition of Sugarcane growers 
due to non-payment of the price of 

Sugarcane to them by Sugar Mills in the 
country during the last five crushing 

seasons. 

SHRI        RAMANAND YADAV 
(Bihar): Sir, I call the attention of the Minister 
of Agriculture and Rural Reconstruction to 
the pitiable condition of the sugarcane 
growers due to,' non-payment of the price of 
•sugarcane to them by the sugar mills in the 
country during the last five crushing seasons. 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION (RAO 
BIRENDRA SINGH): Mr. Vice-Chairman, 
Sir, I may state at the outset that the 
Government are fully conscious of the 
important role of sugarcane crop in the agri-
cultural economy of India* On this depends 
the welfare of millions of farmers in all parts 
of the country. In fact in many parts of our 
country this is perhaps the most important if 
not the only cash crop. The Government are 
alsu equally aware of I he effect on the 
personal economy of the cane growers if cane 
dues are not paid regularly and in time. In fact 
all the legislative measures and the 
administrative decisions taken by the 
Government have always kept the welfare of 
the cane growers in the fore-front. The 
Government are keeping a constant and close 
watch on the payment of cane price to the 
cane growers by the factories. 

In 1978 an amendment was made to the 
Sugarcane (Control) Order, 1966, whereby a 
provision was made for payment of interest at 
the rate of 15 per cent on cane dues remaining 
unpaid beyond a period of 14 days from the 
date of delivery of cane to the factory. The 
State Governments were aavised to take 
urgent steps in pursuance of that amended 
Orcier through the medium of the local 
officers at the District and Tehsil levels. 
Where the Mills persistency default in the 
payment of cane price recourse is taken to the 
take-over of their management under a special 
legislation, entitled Sugar Undertakings 
(.Taking Over of Management) Act. Under 
this Act, the Government have taken over the 
management of 8 sugar factories in the 
country and have also been reviewing the 
position regarding cane payment throughout 
the country. The House will be happy tQ know 
tfnat these measures have shown significant 
beneficial results. 

The cane price arrears relating to the 
"current season" were about Rs. 77 crores in 
the middle of J£ay last year. As a result of the 
various measures and control exercised by this 
Government, the arrears have come down. For 
the current 1979-80 sugar season, out of the 
total cane price payable of the order of Rs. 548 
crores an amount of Rs. 527 crores has already 
been paid so far thus bringing down the arrear 
to Rs. 21 crores. In terms of percentage the 
current balance constitute? obout 4 per cent of 
the total dues as against 13 per 'cent this time 
last year. As regards the previous year's arrears 
not more than 0.8 per cent still remains to be 
paid. It would, therefore, be incorrect to say 
that the cane price payment,, in any way, has 
slickened or that the Government are not 
watchful of the legitimate interests of the cane 
growers. It is our endeavour that even these 
arrears of Rs. 2l crores constituting about 4 per 
cent of the total     price 
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payable should be wiped out quickly, 
particularly in the light of the good realisation 
accruing to the sugar mills for the free sale 
sugar. We are also periodically reviewing the 
arrear position and issuing show cause notices 
to the defaulting mills asking them to explain 
why their management should not be taken 
over by the Government for their persistent and 
wilful defaults. The need and importance of 
maintaining a close and continual watch on the 
situation has also been impressed upon the 
State Governments. 
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RAO BIRENDRA SINGH: Sir, the hon. 

Member has raised certain questions which 
are not related to the motion. He has only 
drawn the Government's attention to the piti-
able condition 0i farmers on account of non-
payment of cane price during the last five 
years. He has put a few specific questions 
which I shall try to answer. 

SHRI RAMANAND YADAV: All 
my  questions  are  related  to this 
Calling Attention     motion.  You just 
look at it. 

RAO BIRENDRA SINGH; Even take-
over of sugar mills, policy of nationalisation 
and production of alcohol? 

SHRI RAMANAND YADAV: Yes, yes, 
they are related. 

RAO BIRENDRA SINGH Anyway, Sir,... 

SHRI A. G. KULKARNI (Maharashtra): 
You say whatever you want to say. 

RAO BIRENDRA SINGH.-...he has put a 
question with regard to the arrears in respect 
of mills that have been taken over by the 
Government Sir, out of the eight mills, in the 
catse of four mil's, thdirie are no arrears. And 
in three case, the arrears are negligible. It is 
only one factory, the Kaveri Sugar Factoryj 
where some arrears are ye* to be paid. But the 
factory is still crushing and we are trying to 
see that these arrears are, also wiped out. 

Sir, he has aked about the action taken 
against the factories -which have defaulted 
recently. In 1978 notices     were issued to 22 
factories 



 

[Rao Birendra Singh] and they were 
asked to reduce their amounts of arrears. 
I am glad to say that most of these 
factories have done it. There are only 
four factories which did not come down 
to the level required of them, and the 
State Government has been advised by 
the Central Government to see that these 
arrears are also reduced to the minimum 
level. Sir, the Central Government as a 
mat-ter of policy, tries to see that the 
factories conform to the regulations made 
by the Central Government, and they are 
persuaded, so far as possible, to see that 
t'here are no arrears of a very high order. 
The Central Government wants to move 
to take over the factories only in cases 
where the factories do not at "all agree to 
the Central Government's rules. I am 
quite mindful of the difficulties 
experienced by the farmers if payment is 
not made in time. 

 
RAO BIRENDRA SINGH: Factory-

wise I have no break-up, Sir, but I can 
give the hon. Members some information 
with regard to the reduction in the 
amount of arrears. In 1978-79, the arrears 
were of the order ol Rs. 88 crores for all 
the factories. On the 15th May, 1979 the 
total amount of arrears for the year was 
Rs. 7,673 lakhs. But I am glad to say that 
on the 15th May this year, the balance has 
been reduced to Rs. 515 lakhs. Similarly 
in the previous years out of the five years 
that the hon. Member has mentioned, 
there were arrears of nearly 12 crores. 
This has been reduced now to Rs. 12 
crores only. So there has been 
considerable reduction in the arrears and 
there should be no anxiety on this 
account. 

SHRI     KALYAN     ROY        (West 

Bengal): Sir, I want to say that the 
Minister has got a sense of humour as he 
said that they have all along kept the 
welfare of the cane growers before them 
and that is why the non-payment today is 
to the tune of Rs. 21 crores to the farmers, 
about whom you talk day in and day out, 
la it because they do not have money to 
pay? Or, is it not a fact, as Raj-narainji 
state, that Chaudhuri Charan Singh was 
influenced by the sugar barons to 
reimpose control only on 65 per cent of 
the sugar, leaving the remaining 35 per 
cent for free sale in the black market, and 
to raise the retail price of levy sugar from 
the pre-decontrol rate if Rs. 2.35 to Rs. 
2.85 per Kg.? According to a conservative 
estimate the sugar barons made a clean 
profit of Rs. 250 crores. And then came 
the election. Is 'he not aware that the 
Maharashtra cooperative sugar mills 
charged a premium of Rs. 150 per quintal 
on all future sales of sugar made in 
December and January in order to finance 
the Lok Sabha election com-paign on 
Congress(I)? With the result today the 
sugar price has gone up to Rs. 7 per kilo 
and in the industrial area it has gone up t0 
as high as Rs. 9 per kilo. In view of the 
super profit of the sugar barens—it has 
already been pointed out by cost and 
auditing which has surveyed some of the 
sugar mills—I would like to know 
whether he will put an end to the so called 
dual pricing system of sugar and take 
over the entire stock of sugar and sell the 
same through licensed shops. That is one. 
Second: I would like to know in how 
many cases show-cause notices have been 
issued and the names of the sugar mills 
and companies w'hich have received them 
including the names of their,directors, and 
how many of these sugar mills belong to 
the large business houses. Third: What is 
the cost of production per tonne of sugar 
and ^hat is the selling price? And in view 
of the super profit, would be Minister 
seriously consider nationalising the sugar 
mills? 
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BAO BIRENDRA SINGH: As I have 
already said, Government have not yet framed 
a policy of nationalisation of sugar mills. 
Therefore the question does not arise for me 
to further go into details. He has talked about 
donations being made by certain sugar mills. I 
am not in a position to say which mills gave 
donations to which party, because all these 
things cannot be discussed, in my view, under 
this Calling-Attention Motion. He has asked 
f°r specific information in respect -of certain 
mills in Maharashtra and other places. I have 
no information with regard to individual mills. 
If he needs any information, he should give a 
separate notice. 

 
SHRI KALYAN ROY: On a point of 

order) Sir. I would not have asked this 
question if I had not heard his reply. In his 
reply he specifically stated that show-cause 
notices have been issued, to certain mills. 
Arising out of that reply I asked a simple 
question as to which the mills are which 
received the show-cause notices," what their 
reaction is, and what their names are. My 
question arises out of his ahswer, 

RAO BIRENDRA SINGH; These show-
cause notices were issued in 1979. Out of 
them most of the mills reduced their amount 
of arrears.   .   . 

SHRI KALYAN ROY; I asked the names 
of the mills... 

RAO BIRENDRA SINGH: I do not 
have the names of all the twenty-two mills. I 
can supply the names of four mills which did 
not come down to the required level... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Will it be possible to give the 
names later? If it is possible to give these 
names later, you can say so. 

RAO BIRENDRA SINGH: I will place 
them, on the Table of the House later on. If 
that satisfies him, then there is nothing else 
left to answer. 

SHRI KALYAN ROY: Sir, he did not 
reply to the question of dual pricing. 

RAO BIRENDRA SINGH: The dual 
pricing policy was framed by the Congress(I) 
Government and it worked very well up to 
1978 when all this control wag lifted... 

SHRI KRISHNA CHANDRA PANT 
(Uttar Pradesh): There was no Congress 
Government at that time... 

RAO BIRENDRA SINGH: Mr. Pant 
knows it better. 

In 1978 the decision was changed by the 
Janata Government and this dual pricing 
policy was again decided upon at the end of 
1979. So far as this Government is concerned, 
we find no difficulty in smoothly running this 
policy. We are not thinking of changing it. 

SHRI      KRISHNA CHANDRA 
PANT: The Minister did not follow what I 
said. He was not in the Congress at that time. 
It was the Congress Government, He has 
come to the  Congress (I)   Government. 

SHRI A. G. KULKARNI: He was either in 
the Swatantra Party or Vishala  Haryana  
Party. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Let us not get involved in  
controversies.    Mr,  Kul- 
karni. 

1. 

SHRI A. G. KULKARNI.: I do not want to 
take much time of the House. At the outset, 
through you, I would request the hon. 
Minister to be a little cooperative with us- 
With my personal experience and personal 
association with the cooperative sugar 
factories for the last thirty years, with all the    
responsibility at      my 
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[Shri A. G. Kulkarni] command, I will put 
just three or four questions very specifically. I 
am not going to ask any rambling question for 
getting any rambling answer. 

I want to know whether the Government ia 
aware that we have reached a stage wherein 
you cannot approach the sugar problem in 
isolation. Sugar sugarcane and khandsari are 
all inter-linked and„ therefore, you have to an 
integrated approach. I want to know whether 
the new Government, with its massive 
majority, will approach this problem in all its 
entirety. Variou^ Commissions appointed by 
my Congress Government—you were not 
there then—had evolved a rational policy to be 
followed by the Government, There was the 
Bhargava Commission and before that there 
were Sen and other Commissions. There is the 
Marathe Committee which has given advice on 
pricing. There is the pricing policy based on 
the BCP formula. I want to know whether the 
Government has decided once and for all to 
solve this problem and evolve a policy based 
on that formula faithfully without giving 
fantastic price to those sugar barons in the 
private sector in Bihar and Uttar Pradesh at the 
cost of southern sugar factories which has the 
maximum yield and 84 crores content in this 
country. 

Secondly, the hon. Minister is aware that 
the Sampath Committee has announced 
certain incentives. I am a member of the 
Sugarcane Council. They have recommended 
that unless the incentive policy is announced, 
no new investment, whether through 
cooperative or even public sector or private 
sector, should be made. Therefore, I want to 
know whether the incentive scheme as 
suggested by Sampath,' will be immediately 
announced. You are not announcing it and 
that is why 10 to 20 cases are pending with 
the Industrial Finance Corporation for grant of 
loans. Will you take  a  decision on that? 

I am very happy that he mentioned the 
figure of Rs. 21 crores for this year. It is not a 
very huge amount. My colleagues 
Ramanandji and Mr. Kalyan Roy perhaps do 
not know about the sy9tem of payment in the 
cooperative sector. The cooperative sector 
pays 60 to 80 per cent of the money within 14 
days of the receipt of sugarcane... 

 
SHRI A. G. KULKARNI: I say this with 

full responsibility that in Maharashtra 
particularly payment at the rate of 90/- per 
tonne is made as s°on as sugarcane is received, 
that is within 14 days. Being a cooperative, 
the balance is paid only after the accounts are 
finalised by the 30th of June and within two 
months after the Ministerial Committee fix 
the final price. 

So. I am very happy that this year the dues 
amounting to Rs. 21 crores are not very much 
compared to the earlier dues. So, I will only 
bring to the notice of my friend one thing. 

SHRI RAMANAND YADAV; Sir.-- 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): P!Sase do not interrupt. 

SHRI A. G. KULKARNI: In this 
connection, I want only to bring to his notice 
another problem. I will draw the attention of 
the Minister again to this problem. So far as 
sugar ig concerned—i am saying this with a 
full sense of responsibility—there is a 
necessity for clamping total control on sugar, 
on the production and distribution of sugar, 
and this dual pricing 



 

system will not work. I say this be 
cause there is no stock, with the Go 
vernment to go up to October. You 
have purchased two lakh tonne3 or so. 
But I am sure it will not do. I asked a 
specific question to Mr. Shukhla, the 
Minister for Civil Supplies, and I told 
him that the price will go up to Rs. 
10|- or Rs. 12|-. But he said that it 
would not gc. beyond Rs. 6|- or so. So, 
Sir, I want to menti0n the possibility 
of price rise. The real answer to this 
problem     is    not nationalisation. 
Nationalisation is not the answer; but co-
operativisation is the answer. Total 
control on sugar, for a year or two, will 
only help the Government in making the 
sugar available to the consumer at a very 
fair price. 

Then, Sir, I come *o the last point 
which my friend, Shri Kalyan Roy, also 
has raised. It is no hearsay.. I would like 
to quote from the "Lok Satta" of the 12th 
to 15th. Actually, the co-operative sugar 
mills in Maharashtra, the Rauri Sugar 
Factory had decided to distribute all "on" 
money received from the merchantg to all 
the members of the co-operative sugar 
factory, i would like to know whether it is 
a fact or not and I would like to know 
whether the statement of the Collector of 
Nasik that he found black money in the 
Guest House of the Nasik Sahakari 
Shakkar Kharkana is correct or not. In 
view of this, I would like to know 
whether the Minister will assure this 
House that he will advise all the State 
Government—it is really a State problem 
and I do not blame Rao Birendra Singh; I 
do not blame anybody, whether it is the 
Congress (I) Government or the 
government of my party—in this regard. 
Whoever belonging to any political party 
is in charge of the cooperative societies 
now a days makes money and distributes 
it to the political parties. It is now a 
scourge. Instead of becoming a social 
service organisation, the cooperatives 
have become a scourge as politicians are 
in command of this movement and I am 
ashamed of it. So, I want to ask the 
Minister whether he would be able to ask 
the State Governments to make inquiries 
in this respect and whether he will, with   
a 

strong hand, try to put down all these 
malpractices in the co-operative sector at 
least. 

RAO BIRENDRA SINGH: Sir, the 
honourable Member, Shri Kulkarni, has 
referred to the question of cost of 
production of sugar in the sugar factories. 
Sir, the matter has been again referred to 
the Bureau of Industrial Costs and Prices 
and a fresh look is being taken at the cost 
and the prices to be paid to the sugar 
mills for the levy sugar. As regards the 
incentives to be given under the Sampath 
Committee Report, they were abolished 
with the abolition of the dual pricing 
system in 1978. But since this system has 
again come into force, we are actively 
considering the question of giving 
incentives to the sugar mills according to 
that Report. 

I have no information about any 
factories Or any sugar barons having 
given to anybody any money. But, Sir, if 
the honourable Member gives us  further  
information... 

SHRI A. G. KULKARNI: I have 
mentioned two names. I have quoted 
from the "Lok Satta" of Bombay. They 
have given the names; The Rauri Co-
operative Sugar Factory and the Nazik 
Sahakari Shakkar Kharkana. You can see 
it from the record and if you want 
particulars, I can give you. 

RAO BIRENDRA SINGH: I am not 
much in favour of taking any action 
against anybody or proceeding with any 
inquiry on the basis of press reports. But, 
if the honourable Member gives any 
complaint, specifying the names, places 
and other things, giving full information, 
we would certainly, want to know the 
facts. But I cannot say what action can be 
taken in matters like this wherein 
somebody surreptitiously and secretly 
gives money to somebody else. The 
honourable Member seems to know more 
about these things. But the Government 
has no information in this regard. 

SHRI A. G. KULKARNI; Mr. Minister, 
the sugar factory is distributing all the 
"on" money to its members aa 
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[Shri A. G. Kulkarni] 
per General body reports. What else do you 
want? They themselves have stated this in the 
General Body meeting. What else do you 
want? Now, what do you about my last ques-
tion, about control on sugar? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Birendra Singh, please 
answer the last point. 

SHRI A. G. KULKARNI: About control on 
sugar. 

RAO BIRENDRA SINGH : As I have 
already stated, we want to pursue the present 
system. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); That is all right. Mr. Shahi, Only 
clarifications, please. 
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RAO BIRENDRA SINGH: Sir, this 

allegation should not be on record, if you are 
not allowing me to reply. He has made an 
allegation on the floor of this House that 
officers are not in favour of taking action 
beause they are being bribed. That should not 
go on record.  (.Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): If an allegation comes on the 
record, there are no* rules under which I can 
expunge it. As the Minister, you have 
countered the allegation. Both will go on 
record and I don't think there are any rules 
under which I can expunge those remarks. 
Now, Mr_ Maurya. Only clarifications, please. 
Be as brief as possible. 

SHRI BUDDHA PRIYA MAURYA : I take 
just two or three minutes, Sir. 

 
"According to the latest information 

available the total amount due to the cane 
growers from sugar mill owners for the cane 
purchased during 1978-79 season, up to 31st 
January. 1979, is Rs. 95.48 crores, amounting 
to 34.8 per cent of the total price payable. In 
addition, a sum of Rs. 26.24 crores is due in 
respect of 1977-78 and earlier seasons. A 
Statement showing the state-wise position of 
cane arrears as on 31st January, 1979, is 
attached." 
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Statement by Minister Reconstitution 
of the Press Commission 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND SUPPLY 
AND REHABILITATION (SHRI V. P. 
SATHE): Sir, yesterday, some Hon. 
Members had mentioned in the House 
that the names of the new Members of 
the Press Commission should have been 
conveyed to the Sabha first. 

As the Hon. Members are aware, 
Government had accepted the resigna-
tions submitted in January, 1980, by the 
former Chairman and the Mem-berg of 
the Press Commission and had also 
announced that the Commission would 
be reconstituted with revised and more 
comprehensive terms of reference. 
Subsequently, Government extended the 
tenure of the Press Commission till the 
31st December 1980 and had also 
appointed dShri Justice K. K. Mathew as 
the Chairman on April 21,  1980. 

For some time,, some names have been 
appearing in the Press. Under the rules as far 
as the names of the Memberg of the Press 
Commission are concerned, they have to be 
duly notified so that they could be validly 
pub-l lished. However, as to the revised 
terms of reference, they have to be approved 
by the Cabinet. Hence, the Notification of 
the names of the new 


